
IN THE central ADmNlSTLAlIVE TRIBUNAL

principal bench

NEW DELHI.

OA 205^94

n-BW Delhi this the 21th d ay of Dulyj, 1997

Hais'ble Shri S.R. Adige, ftember (A)

Hon*bls 3mt.Lakshmi Swaminathtfij ffenper (3)

Shri Raj Kumar
s/3hri Ramkeshuiar Singh

2. Shri Tooso Fxam s/o Shri Sudan

3, Shri Neter Pel Singh S/o
Shri s/iahai Singh

4# Shri Ram Lai
S/o Shri Ahorua Daen

5. Shri Sat Pal Singh
3/o Shri Gange Sangh

5. Shri 8riJ Kishore s/o
Shri Chhida Singh

7, Shri Kh^htr Singh s/o
Shri Chhirja Singh

8, Shri Hari Baboo s/o
Shri Ram Parkash

9, Shri Dagdish Singh
s/o Shri Sukhbasi Lai.

10, Shri Rameshwar S/o
Shri Yadram

11, Shri Smt.Ganga Dewi d/g
Shri Putto Lai

12, Sh.Lal 3eet s/o Shri
L^-kha ^am

13, Sh.Lila &iar s/o
Shri Shiv Lai

14, Shri Noti s/o Shri 3ai Lai

15, Shri Balday s/o
Shri Chandu Ram

16, Shri Hori Lai s/o
Shri Puran Lai

t?, Shri Fleua rfam s/o Shri Lai 3eet

10, Shri Subedar s/o Shri F'iishrv Lai

19, Shri Mani Lai s/o 3h, Gangs Patshad

20, Shri Prem s/o Shri Simruo

21, Shri Sarnai Singh s/o
Shri Surta

22, Shri Raj Kumar s/o
Fiunna Lai

23. Shri Tsj Ram
s/e Shri Bhim

24«3h,REimbir Singh s/o
Shri Devi Singh



/.
-2-

25^, Sh.S.ikander a/o Sh.Karim 8ux

25, Sh.Satpal Singh s/o C^uhur Singh

"Sm Sh,Sh,Dang Bahadur Singh s/o
Shri Baipal Singh

28« Shri Mahash Cjanri s/o Shri
Ptello.

29# Shri Sh.Shyam Sunder s/o
Gaya Pd,

30» Shri Nain Singh s/o
Shri Naryai Singh

31« Shri Chootey s/o
Shri Oammar

32, Shri Ram Kumar s/o
Rudra Pd,

33, Sh.Prem Pal Singh s/o
Shri Suraj Pal Singh

34, Sh, Virindsr s/o Sh,&ian Pal,

35, Shri Ramchander s/o Sh,Dullar

36, Shri Wolhar s/o Shri Chhajoo,

37® Shri Klsh.^ s/o Shri Kalyan

38, Shri Usd Ram s/o
Shri Angeny Ram

39, Shri Mtashi Lai s/o
Shri Etuari Lai,

40, Shri Ram 3hoop s/o Shri Mahi Lai,

41, Shri Halkhan Singh s/o Shri Babtj Lai

42, Shri Ramji Lai s/c Sh.Makhan Lai,

43, Shri Kushe Ram s/o Sh.Suddan Ram,

44, Shri Rak&sh Chand s/o Sena Lai,

45, Shri Cheeranjee s/o Sh.Hukam Singh

46, Shri Ram Shiaiksr s/o Sh.Khiladi Ram

47, Shri Nathoo s/o Shri Har Pras^,

C/0 Shri Raj Kumar
Civil Engine8r(Const,) N,F,,
Barailly,

{ay Advocata Shri Shgnkar Dxvote )

2,

3,

Ws,

Union of India ) rouu

General Manager,
Wi ft, KaiIhi ay 8h auian^ New Delh i.

Chief Administrative Off ice r( Cons tn,)
H,R, Kashmiri Gate, Neui Delhi,

Diwnl,Rly Manager, N,R, Ambala Cantt,

Secretary and

^ '
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Senior Ciyil &igineer(CQnsts)
Worthern RaiJiisay, BareIlly,

(By Advccate Shri a.L.Dhaujan ) *'* -^fespondents

C R PER fORAL's

CHon«ble Shri S,R. Adigs. Member (A)

Appllcanta, numbering 46Ccne haying expirgd s.ince filing the
OA) and working as Casual Labourers In Construction line in Delhi,
Ambala, Ferozpur and Ploradabad Divisions of Northern Railway. sMk «
directicsf! for regular isation aftsr screening yith effect from the

date of completion of 120 days service, with conssquenti al benefits.

of the 46 applicants, 32 are worklrsn

Delhi Division , 11 m Ambala Division ma in Ferozpur Division arid
tuo in floradabad Division,

3. Shri Ohauan h.s raised , prsli^lnary objectim of Jurlsdlrtia-,
add o„te„as thet applfcent, eorking in

da not out,,, „ithln tie ,1urledlcti„n or tp,, Tribunal. I„ thie conneotion
Shri Sivate d„„, attention to tbe Tribunal-, order dated 27. <0.1503
« Tfl 23/3V ShrlaaravSiQa^^ V.UOL^_ey end connooted
In par. Sof that Judgnent. it hae been held that a. the Office of
the Chief M-rihietrativa Off3oer(Oan.truotiOh) , under »ho»
Iheae apoiicanta eorking^uas situated in Bolhi, and the said
•nnctiohary had to send the names cf casuel labourers uorking under
hi. to the concerned dl„io.,n„ purpose of scraeninp, the cause of
cPtion had arisen Poitlf tilth the CSO(CPnstructlon) ,„hlch «s situated
in Delhi and hunce th,SctAi/rithin the Jurisdiction of this aonch.
"othlng has been sho„„ p, respondents to sue„et tp pt -he e.id Judommt
in Charan SinghS caee(3„pr.) has been stayed, modif ied or set aside,
nnd « are satisfied that the ratio ^thpt Judgment is <011, appllcellc

faets and,circumstances cf the present OS befots ,,,,uith uhjch
coordinate Bench^are bound. Hence this pr-elimimary objection 1,

t3

iAB a
' f

rojected.

4. are told by Shri Siawan thot out of the 32 in Oelhi Division y
27 hdove been 3creened|and the one in Ferozpur,and the two Ir, Pbradabad.
Divxsion have also basn screened. In respect of the l1 in Ambaia Division^
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Shri Dhawan states that he does not have information readily-^iiable.

5» After hearing both sides, we dispose of this OA with the

folloujine directicrssl-

iIn respect of those who have alrsady been screened, thi'ir
results should be published by respondents in thn

respective divisions within two months from ths da+e of

receipt of a copy of this judqment,

Iij) Such of those applicants who have bssn successful-in tho
screening test and are otheluise eliQibi= ,.for reoulorioatioor
Should De considered for regularlont ion; s tx ix: tly IntM^

K.and in ac-ordancs with th&ir seniority) determinGd as ppr
rules and Instructions on the subject^

(lij.) Such cf those who have not been scc- "nr.g yet, resDonriyn ta
should consider screeninq them str-ictly m tuai and In
accordance with their, seniority detgrmined as oer itflas^v^f
tn-ihruLTto-Ks PH /T.. ""

V

6. disposed of iccordingly. No^ costs.

(bmt.Lakshfflx Sujaminathan) ( AqiQw j
Member (a)

sk




